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A
BILL
Further to amend the Delhi Urban Shelter Improvement Board Act, 2010

Be it enacted by Legislative Assembly of the National Capital Territory of Delhi in the .
Sixty Sixth Year of Republic of India as follows:-

1. Short title and commencement: (1) This Act ma‘y be called the Delhi Urban
Shelter Improvement Board (Amendment) Act, 2015.

(2) It shall come into force on such date as the Government may, by notification
in the official gazette, appoint.

2. Amendment of section 2 in clause (g), in sub-clause (iii) for the words and
figures “31% March, 2002”, the words and figures “Ist January, 2006", shall be
substituted in the Delhi Urban Shelter Improvement Board Act, 2010 in section 2.

This Bill has been passed by the Legislative Assembly of the National
Capital Territory of Delhi on the 24™ June, 2015.
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A
» BILL
Further to amehd the Delhi Urban Shelter Improvement Board Act, 2010

Be it enacted by Legislative Assembly of the National Capital Territory of Delhi in the
Sixty Sixth Year of Republic of India as follows:-

1. Short title and commencement: (1) This Act may be called the Delhi Urban
Shelter Improvement Board (Amendment) Act, 2015.

(2) It shall come into force on such date as the Government may, by notification
in the official gazette, appoint.
5> Amendment of section 2 in clause (g), in sub-clause (iii) for the words and
figures w315t March, 2002", the words and figures “lIst January, 2006, shall be
substituted in the Delhi Urban Shelter Improvement Board Act, 2010 in section 2.
o
f%“\\\ : ' (Manish Sisodia)
5’1' ™ \j %\;/ _Minister;of Urban pevelopment




statement of Objects and Reasons

The proposal is to amend section 2(g)(iii) of the Delhi Urban Shelter
Improvement Board Act, 2010 (Delhi Act 07 of 2010) to bring it in conformity

with the provisions of the National Capital Territory of Delhi Laws (Special
Provisions) Second Act, 2011.

Reasons:

Section 2(g) of Delhi Urban Shelter Improvement Board Act, 2010 defines a

jhuggi jhopri Basti as below:

(¢))

y

“ Jhggi Jhopri basti” means any group of jhuggis which the Board

may, by notification declare as a jhuggi jhopri basti in accordance

with the following factors namely :-

() The group of jhuggis is unfit for human habitation;

(i) it, by reason of dilapidation, ~overcrowding, faulty

arrangement and ‘design of such jhuggis, narrowness or faulty

arrangement of street, or any combination of these factors, is

detrimental to safety, health or hygiene; and

(i) Itis inhabited at least by fifty households as existing on 31

March, 2002.”
However, secﬁon 3/(1) of the National Capital Territory of Delhi Laws
(Special Provisions) Second Act, 2011 as amended in 2014
envisages preﬁaring policies, strategies, guidelines etc. for orderly
arrangements for relocation and rehabilitation of slum dwellers and
jhuggi-jhopri clusters in accordance with the Delhi Urban Shelter
Improvement Board Act, 2010 and Master Plan of Delhi — 2021 to
ensure its developmént in a sustainable, planned and humane
manner. The Act has been extended up to 318! of December, 2017

and it envisages that by that time all slums clusters etc. will be
rehabilitated.




2 Sector 3(2) of the said Act, ibid " stipulates that the status quo has to

. PLACE:

DATE:

be maintained for those encroachments existing on public land
including slum dwellers and jhuggi clusters as on 1%t January, 2006.
The relocation and rehabilitation can, however, take place in terms of

the approved policy and with the approval of the Administrator of
National Capital Territory of Delhi.

Thus section 2(g) of the Delhi Urban Shelter Improvement Boérd Act,
2010 contravenes the provisions of section 3(2) of the National
Capital Terriroty of Delhi Laws (Special Provisions) Second Act,
2011, passed by Parliament to the extent that the jhuggies found after
31.03.2002 will not be eligible for relocation, as per Delhi Urban
Shelter Improvement Board Act, 2010. .To bring the two Acts in
consonance, the Delhi Urban Shelter Improvement Board Act, 2010
needs amendment to cover the jhuggies which might have come from
31.03.2002 to 01.01.2006 and accordingly, the proposal for
amendment in the Delhi Urban Shelter Improvement Board Act, 2010

is proposed to achieve the objectives.
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FINANCIAL MEMORANDUM ’

As per Section 10 of Delhi Urban Shelter Improvement Board Act, the BOARD
is empowered and under obligation to prepare a scheme for removal of any jhuggie
jhopri basti and, resettlement of the residents. Evidently the whole process requires
funds for relocation which is provided by Delhi Govt./ Delhi Urban Shelter Improvement

Board and also contributed by the land owner and jhuggi dwellers towards the cost of
the new houses.

As per Section 11 of the DUSIB Act, the BOARD is under obligation for
improvement of any jhuggi jhopri basti by way of providing toilets, bathing facilities,

drainage, water supply, street paving etc. subject to the proviso of section 11(1) of the
said act.

As per Section 12 of the Delhi Urban Shelter Improvement Board Act, 2010,
the BOARD may, with the consent of the owner of the land on which jhuggi jhopri basti
is situtated, work out schemes for collective community rehabilitation, relocation or in-
situ upgradation and involve private sector/slum cooperative for redevelopment of the

basti with a view to bringing about environmental improvement and improvement in the
living conditions of the residents.

Hence, if the cut-off date is increased from 31 March, 2002 to Ist January,
* 2006, the obvious implications would be the rise in number of clusters coming within
the definition of Section 2(g)(iii). Consequently. the financial implications with respect
to the activities and functions mandated as per the Delhi Urban Shelter Improvement
Board Act, 2010 as given in the above paras, will also increase correspondipgly.

(Manish Sisodia)

Minister of Urban Development
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